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the 25th March, 1971 to-
gether with an explanatory
memorandum.

(vin) G S, R. 487 published 1n
Gazette of India dated the
Ist Apnl, 1971 together
with an explanatory memo-
randum

A
(1x) G.S.R. 521 published 1n
Gazette of ladia dated the
1st March, 1971 together with
on eaplanatory memorandum.

(x) G S.R. 52" 10 531 published
in Gazette of India dated
the Tih  Apnil, 1971 together
with ao explanatory memo-
randum,

[Placed in Library. See

No. LT--231.71}

STATEMENT RE : PRICING OF
PETROLEUM PRODUCTS

THE MINISTER OF PETROLEUM
AND CHEMICALS (PETROLEUM AUR
RASAYAN MANTRI) (SHRI P. C.
SETHI) : 1 beg to lay on the Table a state-
ment regarding pricing of petroleum
prodacts [Placed n Library, Sce
No. LT—232|711

1214 brs

MESSAGE FROM RAJYA SABHA

SECRETARY : 81, 1 have to report
the followltg mestags reveived from the
Becretary of Rajya Sabha :-

‘I am direcied 4p  joform the Lok

Sabha that the Rajys Sabha, at its sitting
held on the 26th May, 1971, has pussed
the enclosed motion ieferring the Advo-
cates (Amendment) Bill, 1970, to a Joint
Committes of the Houses and o request
that the concurience of the Lok Sabha in
the said motion and the pames of the
Members of the Lok Sabha to be
appointed 10 the sald Joint Committes
nmy be communicated to this House.

MOTION

“That the Bull further to amend the
Advocates Act, 1961, be referred to a
Joint Commattes Of the Houses consisung
of 26 members, 12 members from this
llouse, namely -

1 Shri . D. Pande

2, Shu Sasankasekhar Sanyal
3, Shri Jaisukhlal Hathi

4, Shri M. Srimivasa Reddy

5. Shri Gulam Nabi Untoo

6. Shri Mohd, Usman

7. Shri Suraymal Saha

8, Shnt Thilla: Villalan

9. Shr1 Pranab Kumar Mukherjee
10, Shri Nageshwar Prasad Shahi
11. Shri K. Chandrasekharan
12, Shri B. P. Nagarajs Murthy

and 24 members from the Lok Sabhas ;

that 1n order to constituie a meeting
of the Joint Committes the Quorum shsll
be ope-third of the totsl opumber of
members of the Joint Committes 3

thet in othbr redpects, ibe Rarles of
Progedure Of this Houss relating to Select



